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[Shii PatMkar ]

(Voluxxw n—Statistical). [Placed in 
Ubrory. 5ee No. S-205/55.]

Sbr! Kaniath (Hoahan̂abad): What 
about V(̂uni« I?

SM Pataakar:  Voluxne I wai pre-
seated iofnelime back.  Prcbablj the 
ton. Member wa« not here then.

Ab Hoa. Member He waa not elected 
then.

SrATCfhcCfT  SOOWZMO  raocarsa  or
ACnom,  TAXJDi  XTHJJEM  IXSIAK

btcoaw-TAX Act.

The Mlniater ol Bereaoe aad Orti 
ezpeadliiirv (Shxi M. C. Shah): I bee 
to lajr OQ the Table a cop7 ol the aUt«* 
zmmt thowin< progresa of action, upto 
31ft Mar. 1955. in  caaea dealt with 
under SecUon 34(1A) of the Indian 
Income-Tax Act, 1922, in pursuance of 
an assurance given on the IM Sep-
tember, 1954 during th« diacuisian on 
the Indian Inc(»ne>Tax (Amendment) 
Bill, 1954. [See Appendix X, annexure 
No. 15.1

MDOSTVT or PXNAJtCS RcSOLUTIOIf ON 
eecoMMKifBATKUia  or  Skquzkt 
CoMMTmm cm Soocrm  Glass 
Woaxa.

The Minister of Rrretiue and Defence 
Czpeadliar* (Shri A. C. Goha): I beg
to laj on the  Table a copy of the 
Ministrj  of  Finance  Resolution 
No. 2(34)-rjn/55, dated the 4th June, 
1955 embodying Government decisions 
on the recommendations of the Enquiry 
Committee  relating to the Sodepore 
Glass Works.  [Placed in Librtxrv. 
See No. S-207/55.]

NoTxncATXofis xjram Ska Customs 
Act

Shrt A. C. G«ha: I beg to lay on the 
Table a copy  ê h of the following 
Customs  Notifications,  under  sub. 
section (4) of section 43B of the Sea 
Custcsnj Act* 1578 aj inserted by the 
Sea Customs (Amendment) Act, 1953:

<i) Notification No. 53, dated 
the tod AoriL MA.

iU) NoUflcatlon No. 54, dated the 
2nd April, 1955.

(iii) Notiflcatton No. 5«, dated 
th« 9th April, 1955.

(iT) Notiflcatixm No. 59, dated 
the 9th April, 1955.

(V) Notification No. 78, dated the 
7th May. 1955.

(Vi) Notification No. 79, dated 
the 7th May, 1955. [Placed in 
Library.  See No. S-208/55-]

NonrxcATzomi uxscs CnnrxAL 
Hxczscs A2f» Salts Act

Shrl A. C. Gnha: I beg to lay on the 
Table a copy of each of the following 
Central  Excises Notificaticms under 
section 38 of the Central Excises and 
Salt Act. 1944:

(I) Notification Na 25, dated the 
14th May, 1955.

(U) Notification No. 27, dated 
the 18th May, 1955.

(ill) Notification No. 31, dated 
th« 18th June. 1955.

(iv) Notification No. 32, dated 
the 2nd July, 1955. [Placed in 
IMtrary. See No. 9-209/55JI

Rxroar aud  Statxments  or thk

RnuazLiTATzoif  Financx Aj»-
MUfiaTXATlCK. .

Shrt A. C. Gnha: I beg to lay on the 
Table a copy of each of the foUowinc 
papen  under  sub-section  (2)  of 
section 18 of the Rehabilitation Finance 
Administraticm Act, 1948:

(i) Report of the Rehabilitation 
Finance Administration for the 
half year ended the 3lrt Decem-
ber, 1954.

(II) Analyiii of Charges for the ̂ 
year ended the 31st  December,
1954.

(LU) Statement of loana called 
up during the year 1954.

(iv) Suxnmary of Statement of 
overdue instalments for the period 
tsKied the 31st December,  1954. 
[Placed in Library. See No. 
210/55,1




